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NHRC seeks ATR from Kendrapada SP

https://www.dailypioneer.com/2021/state-editions/nhrc-seeks-atr-from-kendrapada-
sp.html

The National Human Rights Commission (NHRC) sought for an Action Taken Report
(ATR) within four weeks from the SP of Kendrapada over a complaint lodged on
January 11 before NHRC alleging that RTI activist Amitabh Chand was allegedly under
life threat from a family as he exposed corruption.

Acting on the complaint filed by RTI activist Akhand of Pipili area, the NHRC passed the
order. The complainant alleged that the victim RTI activist Amitabh Chand had exposed
corruption through RTI. He exposed that about four persons of a family have got
Government jobs by submitting false caste certificates to the authorities.

This case is being inquired by Revenue and police authorities and there are chances
that these people may harm the RTI activist as they have been exposed.

Therefore, these family members are making conspiracy to attack and kill Amitabh
Chand by engaging supari kKiller. In this regard, a written complaint dated on January 2
was sent to Jamboo Marine police station in Kendrapada district to take appropriate
action and to ensure safety and security of the whistle blower. The complainant
requested the Commission to take cognizance in the matter and to take necessary
steps for safety and security of this HRD and his family members.

Acting on the petition, the NHRC directed the SP of Kendrapada to enquire the
allegations and submit an action taken report in the matter within four weeks. Even, it
was directed by the NHRC to ensure safety, security and integrity of the RTI activist
Chand and his family members.
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NHRC directs Odisha Chief Secy to act on 'Rakta Tirtha

Eram’ issue
https://www.aninews.in/news/national/general-news/nhrc-directs-odisha-chief-secy-to-
act-on-rakta-tirtha-eram-issue20210331131942

The National Human Rights Commission (NHRC) on Wednesday directed the chief
secretary of the Odisha government to ensure proper implementation of the schemes
and guidelines for the descendants of the martyrs and freedom fighters and to ensure
the peripheral development of 'Rakta Tirtha Eram' in Bhadrak district of the state, better
known as the 'Second Jallianwala Bagh of India'. The NHRC recently passed the order
after expressing serious displeasure against the Odisha government time and again on
a six-year pending case filed by human rights activist and Supreme Court lawyer
RadhakantaTripathy. In 2014, the NHRC had asked the Chief Secretary of Odisha to
submit an ATR over the issue. Later on, the Ministry of Home Affairs had also taken
cognisance of an application submitted by Tripathy for ensuring tourist tag to Eram and
doing the needful for making 'Eram’, a place of national importance. Since then the
issue is making rounds in the bureaucratic juggernauts, he said. Nothing substantial has
been done for the protection and promotion of 'Eram’, considered as Second Jallianwala
Bagh of India, Tripathy said. On September 28, 1942, at least 28 persons were killed on
the spot and 56 injured by the British forces. The plight of the descendants of the
martyrs and freedom fighters including Pari Bewa, the first Lady Martyre of Odisha
needs special attention of the government, Tripathy contended. A first of its kind, a
centre named as 'Freedom Fighters Interpretation Center' (in India) going to be
established at Rakta Tirtha Eram, is under construction and will be completed by
December 31 this year, the Odisha Tourism Development Corporation (OTDC) and
Bhadrak district administration informed the National Human Rights Commission
(NHRC). So far as the plight of the family members of the martyrs and freedom fighters
are concerned, the Block Development Officer (BDO) has been asked to make enquiry
and submit a detailed report on each one of the descendants, Tripathy said.
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https://www.livehindustan.com/bihar/story-government-employee-died-in-police-
custody-in-bhagalpur-station-officer-suspended-judicial-inquiry-ordered-3945927 .html
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Muthanga case: KK Surendran’s 17-year battle for legal

recognition of illegal custody, torture
https://caravanmagazine.in/news/kk-surendrans-seventeen-year-battle-for-legal-
recognition-of-illegal-custody-torture-muthanga-case

KK Surendran’s 17-year-long battle demanding compensation for illegal detention and
custodial torture came to a successful end on 12 January. That day, a sub court in
Kerala’s Wayanad district ordered the state government to pay the retired lecturer Rs 5
lakh. A member of the Dalit community, Surendran was supporting an Adivasis-led land-
rights movement in Wayanad’s Muthanga village in early 2003. In February that year,
the police began a brutal crackdown to quell the movement. As a part of this, officials of
the SulthanBathery police station arrested him and beat him in custody on 22 February,
leaving him with partial loss in hearing.

The January 2021 judgment acknowledged Surendran’s suffering and stated that his
arrest “without reasonable and probable cause was humiliating.” The court noted that P
Viswambaran and V Devaraj—the then sub-inspector and circle inspector of the
SulthanBathery Police Station—“physically and mentally tortured” him in custody. While
Surendran had asked for a compensation of Rs 15 lakh, the court only granted him Rs 5
lakh—the state government could decide whether it would pay this amount on its own or
get it reimbursed from the guilty officials. But Surendran was satisfied with the
judgment. “Its importance lies in the legal recognition of the fact that the police used
brute force against me,” he told me.

Surendran’s torture was among the many cases that showed the heavy costs of Adivasi
assertion during the Muthanga land-rights movement. That February, the police was
accused of firing at protesters, conducting arbitrary arrests, brutal manhandling and
even molestation of women. More than 15 years later, Adivasis in the district continued
to struggle for land. But with the January 2021 order, Surendran’s case has seen some
sort of closure. “| am not judging it by its economic value,” he told me while recounting
his legal battle. “Even if the amount was one rupee, it would not have mattered to me.”

The Muthanga struggle—as it came to be called—was among the most prominent
Adivasis-led land-rights movements in Kerala. An Economic and Political Weekly paper
on the struggle, published in May 2003, charted the history of landlessness among
Adivasis in Kerala. “Around 30 per cent of the tribal households in the state are
landless,” the paper mentioned. “The proportion of landless tribal households is highest
in the Malabar area, with the districts of Wayanad and Palakkad taking the lead,” the
paper noted.

According to several scholars and activists, the much-admired land reforms introduced
by the Communist Party of India (Marxist) government in the 1950s and the Kerala
Private Forests (Vesting and Assignment) Act, 1971 failed to benefit the state’s landless
Adivasi population. Communities from other regions displaced the Adivasis in Wayanad,
leading to a series of movements demanding land rights. “They began to settle in the
periphery of Wayanad'’s forests, by the rivers and poramboke land,” MK Ramadas, a
journalist who had covered the Muthanga protest extensively for the Malayalam news



THE CARAVAN, Online, 1.4.2021

Page No. 0, Size:(0)cms X (0)cms.

channel Asianet, said. Poramboke land refers to land which is not assessed to revenue
records. Ramadas said, “That is how the tribes became landless.” The Kerala
Scheduled Tribes (Regulation of Transfer of Land and Restoration of Alienated Land)
Act of 1975 provided for the restoration of land to Schedule Tribes and prohibited the
transfer of land which belonged to them. However, successive governments failed to
implement this.

The seeds for the Muthanga struggle were sown in 2001, when the Adivasi GothraMaha
Sabha, a group seeking land rights for Adivasis, protested outside the state secretariat
in Thiruvananthapuram for 48 days. The AGMS’s president, CK Janu, and its
coordinator at the time, M Geethanandan, spearheaded the protests. Ramadas opined
that the rising awareness among Adivasis about their rights was a cause of
nervousness for political parties. “That is why CK Janu was an opponent to all of them.
They feared that they would lose their hold on the people of the lowest strata, who were
so far used to draw water and cut wood for them,” he told me. The protest forced AK
Antony, the chief minister at the time, to commit to the distribution of cultivable land
among the state’s landless Adivasis between 1 January 2002 and 31 December 2002.

When the Antony government failed to honour his commitment, landless Adivasis of
Wayanad, led by AGMS, set up hutments in the forests of Muthanga to assert their right
to land ownership. The AGMS said that the forest was the homeland of different Adivasi
communities in Wayanad. Moreover, the AGMS held that several Adivasi families had
been forcibly evicted from Muthanga during the 1970s and 1980s.

After the forestland was occupied on 4 January 2003, Ramadas regularly reported on it
from the ground. “No one thought that the protest would reach a point of violence,” he
told me. “They believed that the issue would be resolved and that they would be invited
for talks again. But the then minister of forest, K Sudhakaran, opposed this movement.
Political parties created false narratives about it,” he told me. Ramadas added that the
movement had been labelled as a parallel government in the state.

A fire developed in the area on 17 February. The protestors blamed forest officials for
the arson and held them hostage. “A photographer and a group of forest officials who
went to the protest site were held hostage. They were released on the 18th after
discussions with the collector,” Ramadas told me. He added that this eventually
“deteriorated the equation between the tribal protesters and the general public.”

The situation came to a head on 19 February when the police fired at the protest site.
“There was a posse of 1,000 people including police and forest officials which entered
the forests,” Ramadas said. “The tribals exerted their full force to retaliate, using their
agricultural tools.” An Adivasi man, Jogi, and a police constable, Vinod KV, died in the
violence that day.

Ramadas told me that the following four or five days saw brutal violence against
Wayanad'’s Adivasis. “Even old people of the Paniyar community who had ventured out
to buy medicines were tortured and thrown into police vehicles,” he recalled. “It was a
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declaration of war against them by the public in tandem with the police.” He added that
there was a sympathy wave in favour of the police. Surendran also said that the police
used cruel measures against the protesters, most of whom were members of landless
tribes in Wayanad, including the Paniyar, Madiyar, Kattunayakar and Oorali
communities. “The police went on terrorising raids to their colonies to catch all those
who were present at the protest besides Janu and Geethanandan,” he told me. Along
with mass arrests and police excesses, reports of missing children and even deportation
of 37 children to the central jail in Kannur district also surfaced.

The police also appeared to be on the hunt for those who had expressed solidarity with
the movement—Surendran was a lecturer at the central government-run District
Institute of Education and Training in SulthanBathery at the time. “| was not there in
Wayanad on the day of the Muthanga incident. | had gone to Thiruvananthapuram to
attend a programme of our service union,” he told me. “But | supported the cause, the
protest and those who organised the protest.” His support for the Muthanga struggle
was no secret. “I had helped with a press release in favour of the protest,” he said.
Surendran had visited the protest site a couple of times—as any local had at that time—
and also contributed to a signature campaign backing the movement. However, he said,
his participation was limited as he was also a staff of a government institute.

Surendran explained why he supported the movement. “I was brought up in a village™—
in Wayanad—"“surrounded by various tribal communities,” he said. “| am well aware of
the social inequalities suffered by the Dalit people. The Adivasi people’s experience a
far more severe form of such inequalities. So, | have always felt a sense of fraternity
with them.” Surendran added that when he was a lecturer, he helped children from the
Adivasi community with their education.

The police arrested Surendran from the staff room at DIET where he had arrived as
usual for the day’s work on 22 February. “There was no interrogation at all,” he said,
before adding that he was not told why he was being arrested. “They began torturing
me straight away. It continued from morning till night.” He said that apart from
Vishwambaran and Devaraj, four police officials—CM Mathai, E Vasanth Kumar, KR
Raghunathan and Varghese—also participated in the violence. (But the January 2021
judgment did not attribute any liability to the latter four saying that they came under the
hierarchical control of Vishwambaran and Devaraj.) “They kicked me on my back. They
also hit me on my ears,” Surendran told me. “They stomped on my backside with boots.
| bore eight—ten kicks on various parts of my body simultaneously,” he recalled.

VC Raveendran, the doctor who later examined Surendran, observed perforation and
conductive hearing loss in his left ear. Surendran said that despite undergoing various
kinds of treatment, including Ayurveda and allopathy, the pain persisted till date. “Often,
when people speak to me in a low voice on my left-hand side, | cannot hear them
properly,” he told me in January.
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Sometime during the day-long torture, Surendranrealised that the police was
associating him with the 19 February incident. “When the police officers were beating
me, | pled that | had nothing to do with the protest, that | did not participate in it,” he
said. He told me one of the officials addressed him with a slur and said, “Then how
come, you son of a dash, your name was found in Geethanandan’s diary?” Surendran
told me that he had once met Geethanandan to discuss the issue of Adivasi children
dropping out of schools and offered to make enquiries about the possibility of arranging
for some marginalised students to appear for exams. After this, Surendran said,
Geethanandan had noted his number using a pen with green ink—he believed that his
name may have stood out in the diary because it was written in a different colour.

Geethanandan and Janu had surrendered to the police the same day Surendran was
arrested. While Surendran had previously known Geethanandan, he said he had not
met Janu until they were both in custody. Surendran said that Janu had also been
tortured. “Janu was in a terrible state after she was tortured,” he told me. “A police
official pointed at me and asked Janu if she knows me. Janu looked at me. She really
did not know me at that time. When she replied that she does not recognise me, the
male police officers started hitting her on her face while they accused her of lying.”

Despite being grievously injured, Surendran said he only received medical treatment
after spending 13 days in custody. On 23 February, Surendran was produced before the
magistrate. The January 2021 order mentioned that the magistrate noted that
Surendran “complained of pain over his body” and directed the jail superintendent to
give him necessary medical aid. But Surendran said even then he did not receive any
treatment. “| was sent to the central jail in Kannur district,” he told me. His wife, Baby
Usha, then filed a petition before the Kerala High Court stating that he required
immediate medical attention. Upon the court’s directions, he was shifted to the
Pariyaram Medical College in Kannur district on 7 March. He was released on bail on 30
March that year.

Meanwhile, accusations of police excesses propped the National Human Rights
Commission to seek reports from the chief secretary of the government of Kerala and
from the director general of Kerala police on 24 February 2003. In their responses, the
government and the DGP justified the police action by alleging that the protesters had
violated the law and were responsible for the killing of a police official. A press release
published on the NHRC website stated, “The Commission was at a loss to understand
as to how the chief secretary and the DGP could conclude without holding any
independent inquiry, that not only was the police action justified but that no
departmental proceedings against any police/forest official had been called for. The
Commission thus held that, prima-facie, it was not satisfied with the reports.”

The NHRC recommended that an independent agency take over the investigation.
Within a few months, the Central Bureau of Investigation took over the investigation and
dropped Surendran’s name from the list of accused. According to Surendran, the CBI
also gave the government permission to reinstate him at DIET. However, he was denied
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his previous posting in Wayanad and was transferred to Kottayam instead. Surendran
said he had to move the high court to reverse the transfer.

While Surendran got his job back, getting justice was a longer and more arduous task.
In his legal journey to bring the police officials to account, a huge role was played by KC
Eldho, an Ernakulam-based advocate who practises in the Kerala High Court.
Surendran told me, “I have not paid him even the clerical expenses till date. | will never
be able to forget him. He was the real force behind my successful legal battle.”

After Surendran’s arrest, multiple people approached Eldho to represent him. Eldho
fought the case that Baby Usha had filed regarding his medical treatment. “According to
right to life guaranteed under Article 21 of the Constitution, he is entitled to certain
benefits and amenities even as a prisoner,” he told me. “So, | filed a writ petition before
the high court from this angle of right to life.”

Eldho said when he apprised the judge about Surendran’s condition, the court directed
an ENT specialist to examine him in jail and submit a report. “The ENT reported that his
condition is very bad and that if he is not treated immediately, he will lose his hearing
permanently,” Eldho said. “The doctor’s report was faxed to me through the fax number
of the court’s bar association. As soon as | received it, | went straight to the court even
though the case was not listed that day. Since the judge, CN Ramachandran Nair, was
a good man and since this was a do or die game, | submitted this in the middle of other
cases.” According to Eldho, the judge immediately ordered that he should be admitted
to Pariyaram Medical College, but it took another week of procedural formalities to shift
Surendran from the central jail to the hospital. “It was because of the court intervention
that we could admit him to a hospital and prevent a situation where he would have lost
his hearing,” Eldho said.

After Surendran got bail and rejoined DIET, he met Eldho to discuss filing a case
against the SulthanBathery police officials. “He first filed a criminal petition. He also
parallelly filed a civil appeal. | had helped with drafting both,” Eldho said. He could not
appear as Surendran’s advocate in either of the petitions in the SulthanBathery sub-
court due to his commitments at the high court. But Eldho regularly offered legal advice
to Surendran.

The January 2021 order was the outcome of the civil petition that Surendran had filed
before the SulthanBathery sub-court in March 2004. He demanded compensation of Rs
15 lakh from the accused officials and the government of Kerala for a list of reasons,
including lowering his reputation and medical expenses. “Plaintiff has lost amenities in
life, which he was enjoying earlier, which has to be compensated by the defendants,”
the petition stated. As an example, it mentioned, “The plaintiff used to read various
types of books. But due to the injuries sustained in police harassment, he is suffering
constant headache especially while reading.”

Eldho had recommended that Surendran file an indigent original petition—a form of
lawsuit for those who do not have the means to pay for case proceedings. “I had to pay
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a court fee of around Rs 1,40,000. At that time, | earned barely Rs 10,000 per month,”
Surendran said. Eldho explained that permitting a petitioner to apply as an indigent
involves a lengthy process of evaluation to establish financial incapacity. Surendran told
me that these procedures alone took several years, only for the indigent petition to be
rejected by the SulthanBathery sub-court around 2011 or 2012. “The court asked me to
pay the court fees or to withdraw the case,” he said. According to Eldho, the police
strongly opposed the indigent petition and got it dismissed. “I challenged this order in
the high court which allowed the petition to proceed further,” he said.

While the cases were ongoing, Eldho said a fortunate piece of evidence surfaced.
“‘When this incident was happening”—Surendran’s arrest—“a man stood on top of a
building and captured the scenes at the police station on his video camera. He had just
recorded some visuals after seeing the huge gathering there,” Eldho told me. He said
that after reports of the arrest appeared in the papers, the man who shot the video gave
the recording to Surendran. “You can clearly see the circle inspector punch Surendran
in the stomach,” Eldho said. “He was following a method where he aimed to hit him with
his right hand while punching him on the stomach with his left hand. The impact of the
punch threw him off by three—four metres. It was inhuman.”

According to Eldho, the criminal case appeared to be going against the accused
policemen when the Kerala High Court quashed it on 10 November 2010.
Viswambharan had filed an appeal in the Kerala High Court citing a violation of section
197 (2) of the Code of Criminal Procedure in the case against him. The section states,
“No Court shall take cognizance of any offence alleged to have been committed by any
member of the Armed Forces of the Union while acting or purporting to act in the
discharge of his official duty, except with the previous sanction of the Central
Government.”

The civil case, however, continued and finally closed with the January 2021 judgment.
Eldho told me, “It is a good judgement. It suggests that the judiciary still offers a sense
of justice, even if delayed.”

Surendran told me his memories of police excesses date back to his childhood in
Wayanad in the thick of the Emergency years. “Karunakaran, one of my teachers was
arrested by the police on the allegation that he had Naxalite connections,” he said.
“Other teachers like Civic Chandran and Poulose Master were also arrested. Supporting
any political ideology is a democratic right. But all those who were arrested then were
accused of extremist links, tortured in custody and were kept in prison for years. They
came out of jail as living corpses.” Surendran said that what happened during the police
action after the Muthanga struggle was no different. “The police and the government
perceived the Muthanga protest as a Naxalite rebellion. That is the way they handled it,”
he told me.

Ramadas’s account of the police’s handling of the protest supported this assertion. “The
police were trying to create an impression that the movement was not led by Adivasis
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on their own,” he said. “There are limits to clamping down on an Adivasi movement. So,
it had to be linked to extremism, foreign funding, Christian backing and so on.”

He told me that the police, and even sections of the media, saw him as a supporter of
the Adivasi cause. “There was a narrative that | was a mastermind,” he said. After news
of Surendran’s arrest surfaced, Ramadas said he intended to go to the SulthanBathery
police station, but his friends dissuaded him. “| was named as an accused in several
cases filed against CK Janu including in connection to the killing of the police officer,”
Ramadas said. He told me he went into hiding for around three months until he secured
anticipatory bail. “After securing anticipatory bail, | came out of hiding and was
interrogated for several days by the investigating agencies,” Ramadas told me.

Just like in Surendran’s case, Ramadas said his name was removed from the list of
accused after the CBI took over the investigation. However, he said his name still
appears in the case files related to the Muthanga incident. The Kerala Union of Working
Journalists had demanded withdrawal of the cases against media persons in light of the
Muthanga incident in 2003 itself, but Ramadas said that the management at Asianet,
where he worked at the time, did not support him. “I was completely isolated,” he said.

Surendran told me he felt that Ramadas was named as an accused only because
Asianet covered the protests well. Towards the end of my conversation with him, he
remarked that harassment and wrongful arrests of politically vocal individuals continue
in Kerala. The judgment in his case also commented on such arrests. “Unnecessary
arrest by police would cause irreparable hardship to the arrestee,” the court noted.
“Such arrests are highly oppressive, humiliating and intolerable in all manner. An
unnecessary arrest would create great impact. If arrest made by a police officer cannot
be lawfully justified, he has no right to say that what he has done was part of his official
duty.”
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Sfa aral & 9T 3MIdSds gl gl deT.’

TSR Hr giafshar

IR =araTfelel TAIT-TAT W Hicar & ASRT #F ot Tar W AR #dr
W1 8. dfehel T§ WA R TR &1 fohar Srem @1 ¢ 3R Toreiieiéleg3ng+ §Hany,
TrHa ;iaoﬁaaﬁ?ﬁ@r%f%\rwﬁmﬁwagﬁamtmﬁmwg.

T HRISR FREGAH & R & oo ARAT FIG o THISITH-TIICEIT
(FCFAT 3iTh TSeH) T A AdeT, 2019 # g & fer.

I HRAfAad FIE & meet 3 Fdufas 3fUaRT &1 ad-ars Seows § 3R FeEh
ST AT A ARy war g 3R afea O 39 Faa & oo & fSeefer &
‘TTHSIEY AT & ToIT 3TdcsT el T e o T .

g fgel ¥ 30K IS CiHeist Afad o & fSameler & yHouT & §9K oo &
SITEeT BT g, dl a8 379l STelelldT o YR W AT Ao 3R gamaT v s
& T ST & 3rfeRiRal 3 sferet T HuT AT Alglol BTl &.

2018 # HRA &I 1,382 Siell T AT IR F AH R Fadls R §T
i I A Sl # e Affe THEEAET ST el & [T S gUR R Th
afAfa &1 e o o
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58 FATY &1 dAged NA HIE & Toh e =grareher siffarT T iR 3mssh, s
3% US 3qavdic duT 36 (Beed) , [Aes I 5a% 3T TeEg §. 39e 35 &
aig @ §fAfd & sfis-013 @ ST QAT & Fefel Follg I Al § o B 3R
Rier S fafder fawal 1 Fded gu ar forga Rae @i &

AfeheT gieeist FHe HT Rt #I Wehd & oI fear o= g,

1995 ¥ TAHINRET g¥ AT dI¥eh ool 3Mehs (ReTAecieiead) &1 g & IET §.
dfheT 58 AT 37Tehs EHI-GEY SIS & HAIOT WA & U v 37T § 3R gideist

FHSTT T 3Mhs A &TgY @1 I &

fSoghel gTel # ST hg PR o FH 3¢ T WAT I TSR fhar & 3R e 3=a
STl & HHET G Ueh AT & Sfaid H I &l Ig Far &1 & 7 3 &
TAGRIRET & OeteT 3 H TToisty FdAr H Th 3efdl SisY & ik W AfAe
forar ST,

JAfraT RO & Ig 21 AT = & v ag & & & 4T 37 ugs T
gie g U=t 3R Tt & TR AIR R S

Il & ¥R FfRFTA & dgd g U a0 36 3desT & 3MYUR Th f&u
9T 32T & YR W HIATA AT AISCHS AT (FTAIRIE) AHS Teh IR
TEN IS o 8T &7 F dIEe 3BSReE: oI d-asaa1ss 33deT fe=a v+
v faEgd RAE g .

g eTTT H I URIT IRT & TF Jal H ciHoisy AfFaal F&fid 3T ) gof Sl
F i H g THETdT g1 §. JIST & YT HT S &oF ared T 3 FgenfAa
yeRlt F & RAF Al 37 weer, aar, RATad weewr, Feiles, Faray, e, 3TEs,

gIeT IR gdell AT Ygu{l- A Ig el & o THoisY dfedl Hafdd 3er & gy ud
AfGA3IT & 3T & 37T gof fohaT ST IET &,

g% AR, TSRI, RS, HTel, AGRSE, fEeell, Teredre, AT, 3o Jeer aur
gfRae §9el TSegial 3Tel9T A 3TT Gof Flel I HITAA &I, 397 T & Hax &
faffieet St & s ufhar 7 FIg Tnwqar gt o
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HYAT 3qUTAT & Sds[g $eheal [T 91T 3Hishs Ig fe@rd § fo #S, 2018 & 3,
2019 & €T ®H T HH 216TToisX AFd [AffeT ol #F §¢ T, 787 3T TS
qUT A@NT H HHAA: 47 dAT 40 F TTY TTeIsY hiedl T Falttd FHEAT gof Hr
TS,

HTITIR3TS & MY TdR AoFe3HhaR 3R RET &7 & v BEa & dv W &
Y Tg WAy 3T & TR 3R @A fGar-faaAst & fav sa 3n@s &t
3MYR FlTel & AT FT 3R SART A &,

SRIY Hgd &, FART MY SH STT &l Tehe el FEll FAEIA I 3T ATHAR T
3QWW%.WWWHTII€%%QW FH T & S Ig 3psT W@ N ©
g. 3R a5 Y afFa & a-AvTy & IRER Fr ToR3E= I U eI eTd
q fRar o1 @ g

AT el AT o ARSI ATl AT ASS Geolall- THAH HFFel A A
3o TSITHET a1 AearenreT Rgyid 3R deameeT Rigyia caa10 enfdd §, S
GHAR W AfFddt & @erd 3% aedfas a1 swfead i ygfa & #ror e s
aTe ATHAANISR gelel T 3T T d W &I ST §- & Ufd Ps TFAT g1
femar &

Il S o TS o AT HRERT A THIST FTFadl & [T 3Heler sclleht o1 AT
A &1 e 6T 8. Ig FET § fh Teh 3HoHT Sl @HE & Qo gleiarelr dleT a1
forely o qudr g & fEar i Harraetr & wAr FA H &, AfheT TE 3T oA &
3oTah 3P R A Y B ol

SRIY & 9T § o 37097 Siell & Y- IEEHR 3T S5 ggar &1 oy
A 3R FIT T AT F 3T AN T 37T Bl IR 8, HT Tl s SrgoisT el
W g OIS oIl AT, 3o¢ I8 AT oOTdr & T 3TolRT-UeleT Hlal &l HAHAT ST 3T
el &.

31101 & foIw, @Edk o Earer aur & Meles # S o Sisfishd JUeFhIoT @i

HET FH 30T §, 3cTelel & &S ollall o FI&T AR el o [T JUhrehc
AT I RFRT Hr 8.
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SRIY wgd §, 38 T & IR o STkt IS & Tar SISt FHA H Th TR
& AR W @1 AT g, 0 dll & dR 9 a6 fohar el S &

cifSeh Yullell # ¢ THA & SalilG Sea-Hergar 3l off & ar § 3R sy &
m%ﬁsyaﬁavéﬁ?ﬁ?mﬁwmaﬁvmmwgmﬁ

oo arar &, 9fiRTH F9d, Shediceh, I 3R oo I T I Tt o Afa
Tl & U IR gl &1 vedel foham €, dfehet 9 o 1 oRe & Fregerids Hellg-
AR & foT IR 48T §.

aﬁﬁg-wa#tmﬁwﬁgcuv@wmmﬁmﬁ
TeloleIEIa3ms+ & 3Rt & geam & fov e feqa enfader sy fmar an. 5w
R A T § WHAR R Tg AT it & AT gl a2 & & Sot &
CIHSISY AT SSIHFH Al & AT His AGHTT o g7 AT 3oTehT MYUT F fohaT AT,

Ig 3Meer TUoe A el # Rar a7 3R wefies S A% Fo vt o ffdes
ool T 58 TG H Hhol AT &,

g UHsH 3T USed U5 I RAAUSTATAERT 3o doellY, A ATd SEIeIer 3%
FIRICTSHE & WY AR & g1l & H Soil # HAeAcHD Teolldl TN et
& U faegd gemg-mfa fHar .

ThsHT & GIHEN 3R aRss hehedide3sHdte J§ a1d FIHR Ad § b 30
FAG A o FAT F 39T g% & AR AT A @ 90 giweist cafFaat & @
IR Fl & [T Y off ToT & I WET & I VAT i IS AR

FAR IE fafdeer ufaat 3R RIAEt & Acgeor 36eERT fHdemarer idar
ASed &, ofchel (STHoIsR) THET o1 faur faasit @ «mex @ 8, Heque @ed ¢,
FHEE & HUSRT N Sl & ufd S FwAARAT T RS Fe W 37
HdeAMNeT T & TIU §H Teh HISYS IR Hlel sl IR H E 8.

Afhe] a9 de aoT 3R 399 S &% grAeist dlPl &l F9R fRdT Igd & SieT JoTTel
&I AETAT T ATHAT FT o,
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US State Department pulls up India for human rights abuses
https://www.tribuneindia.com/news/nation/us-state-department-pulls-up-india-for-
human-rights-abuses-232585

Despite government efforts to address abuses, a lack of accountability for official
misconduct persisted at all levels, contributing to widespread impunity, said a US State
Department country report on human rights practices in India.

Investigations and prosecutions of individual cases took place, but lax enforcement, a
shortage of trained police officers, and an overburdened and under-resourced court
system contributed to a low number of convictions, it said.

The report identified the significant human rights issues as unlawful and arbitrary
killings; torture, arbitrary arrest and detention; restrictions on freedom of expression and
the press, site blocking, excessive curbs on NGOs and widespread corruption.

The State Department’s cyclical March-end report usually pulls up India for several
alleged acts of omission on the human rights front. Governments in Delhi, regardless of
political colour, have been hostile to overseas bodies judging India’s human rights
quotient. For instance, the report quoted the UN Working Group on Enforced or
Involuntary Disappearances as listing seven cases. This US body has not been allowed
access into India by the UPA and NDA governments since 2010.

But of late the US State Department has been noting the spread of issues such as
unjustified arrests, censorship, and restrictions to mainland India.

But the report also noted that separatist insurgents and terrorists in J&K, the Northeast,
and Maoist-affected areas committed serious abuses, including killings and torture of
armed forces personnel and recruitment and use of child soldiers.

The report noted that the government continued taking steps to restore normalcy in J&K
by gradually lifting some security and communications restrictions, releasing most
political activists and partially restoring internet access.

The government also began a process to redraw electoral constituencies but did not
announce a timeline for local assembly elections.

The US State Department report is based on reports from the media and Indian and
international organisations associated with human rights, including the National Human
Rights Commission.

On the slow pace of the judicial process, the report noted that formal charges have yet
to be filed in the 2018 killing of Rising Kashmir editor in chief Shujaat Bukhari and his
two police bodyguards.
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Threat to RT'1 activist

NHRC seeks ATR from Kendrapada SP

PNS B KENDRAPADA

he National Human Rights

Commission {NHEC}
sought for an  Action Taken
Report (ATR) within four
weeks from the SP of
Kendrapada over a complaint
lodged on January 11 before
NHRC alleging that RTI
activist Amitabh Chand was
allegedly under life threat from
a family as he exposed cor-
ruption,

Acting on the complaint
filed by RT1 activist Akhand of
Pipili area, the NHRC passed
the order. The complainant
alleged that the victim RTI
activist Amitabh Chand had

exposed corruption through
RT1L. He exposed that about
four persons of a family have
got Government jobs by sub-
mitting false caste certificates to
the authorities.

This case is being inquired
by Revenue and police author-
ities and there are chances that
these people may harm the RT1
activist as they have been
exposed.

Therefore, these family
members are making conspir-
acy to attack and kilFﬁmiLahh
Chand by engaging supari
killer. In this regard, a written
complaint dated on January 2
was sent to Jamboo Marine
police station in Kendrapada

district to take appropriate
action and to ensure safety and
security of the whistle blower.
The complainant requested the
Commission to take cog-
nizance in the matter and to
take necessary steps for safety
and security of this HRD and
his family members.

Acting on the petition, the
NHRC directed the SP of
Kendrapada to enquire the
allegations and submit an
action taken report in the mat-
ter within four weeks, Even, it
was directed by the NHRC to
ensure safety, security and
integrity of the RTI activist
Chand and his family mem-
bers.



